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RE. STARRED QUESTION NO. 202 

ANSWRED ON 6TH AUGUST 1997 
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SHRI JAYANT KUMAR 
MALHOUTRA (Uttar Pradesh): Madam, 
this is important. I want to know whether 
during the last five, years there have been 
such cases where goods have been bought 
from middle companies and the 
manufacturers' names have not been 
disclosed. I mean Ihat we have substituted 
agents by middle companies. This is not the 
only case. There may be many others. I 
want this House to be enlightened as to 
how many such cases exist. 

SHRI JOHN F. FERNANDES (Goa): 
Madam, yesterday there was a Starred 
Question. If information could be furnished 
the next day, why was it not furnished 
yesterday itself? {Interruptions) It is not a 
healthy practice. 

THE DEPUTY CHAIRMAN: But he has 
brough it. We should appreciate that he has 
brough it. Some people don't even bring it. 

SHRI JAYANT KUMAR 
MALHOUTRA: A detailed statement on 
this shouM be laid on the Table. 

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): We must appreciate 
that at least the very next day he brough it. 

SHRI NARENDRA MOHAN (Uttar 
Pradesh): There will be serveral cases 
where defence goods have been purchased 
through agents. We would like to seek 
clarifications. How many countries are 
selling their goods to India without agents, 
and how many countries are selling their 
goods to India through agents? We must 
have clarity on the point. 

SHRI JAYANT KUMAR 
MALHOUTRA: Madan/t, it is not a 
question of agents. 

 

PROF. RAM KAPSE (Maharashtra) 
There was no reply to the question yes-
terday. You also mentioned about it. But 
today he has come to the House. It is 
highly objectionable. 

 

THE DEPUTY CHAIRMAN: Should be 
objectionable. 
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PROF. RAM KAPSE: Questions were 

asked of the Minister whether a condition 
was put on the company he mentioned 
today that is cannot sell goods manufac-
tured by other companies. 

A specific question was asked and you 
had also supported us. Now, he has come 
with this information. It is highly objec-
tionable. Madam, you have to help us. 
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SHRI K.R. MALKANI (Delhi): Madam, 
the hon. Defence Minister had assured the 
House yesterday that there are to agents or 
middlemen. But, it now appears that 
middle-men have been replaced by middle 
companies. This makes it even more 
serious. So, we would like to have a 
complete list of these transactions during 
the last three years. We would like the hon. 
Minister to react on this point. 

THE DEPUTY CHAIRMAN: This is 
not the Question Hour. I am sorry, you 
don't know the rules. When an hon. 
Minister corrects a question, you cannot 
ask him questions. The Question Hour is 
over and I have announced it. 

SHRI N.K.P. SALVE (Maharashtra): 
Madam, whether question is relevant or 
not, it it for you to decide. But, I very 
seriously object to Members condemning 
the Minister for coming to the House at the 
first possible opportunity. {Interruptions) It 
tf as if he caiiaot correct himself at the first 
possible opportunity. (Inter-ruptions) 

THE DEPUTY CHAIRMAN: Let us not 
dispute that. I appreciate it, whether the 
Howie appieeiMes it or aot. It is very iiioe 
of the Minister that whea he was not 
prepared yesterday with the iaformation, at 
least he has the courtesy to the House and 
the Members. He want back and found the 
facts and came here to share the 
informatioa with the House. Nothing has 
happened within 24 hours. When he 

has come to the House with the informa-
tion, why do you say it is highly objec-
tionable? I would like this healthy practice 
to be followed by other Minister also. 

PROF. RAM KAPSE: Madam, we want 
a special discussion on this. 

THE DEPUTY CHAIRMAN: If 
Members want to have a half-an-houi 
discussion on this, we can definitely think 
about it. But, please do not object to any 
healthy practices, which are being prop-
osed by the Minister, it is good. 
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†[ ]Transliteration in Arabic Script 
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PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL:—Notifica-
tion of the Ministry of Urban Affairs and 
Employment '(Shri Salccm Iqbal Shcr-
wani) Madam, On behalf of 

DR. U. VENKATESWA.RLU: I lay on 
the Table, under sub-section (3) of Section 
22 of the Employment of Manual 
Scavengers and Construction of Dry Lat-
rines (Prohibition) Act, 1993 a copy (in 
English and Hindi) of the Ministry of 
Urban Affairs and Employment Notifica-
tion G.S.R. No. 265, dated the 21st June, 
1997 publishing the Employment of Man-
ual Scavengers and Construction of Dry 
Latrines (Prohibition) (Central) Rules, 
1997. 

THE MINISTRY OF STATE OF THE 
MINISTRY OF LABOUR SHRI M.P. 
VEERENDRA KUMAR Notification of 
the Ministry of Labour: Shri 
M.P.Vccrcndcr Kumar: Madam I lay on 
the Table, under sub-section (4) of Section 
97 of the Employees' State Insurance Act, 
1948 a copy (in English and Hindi) of the 
Ministry of Labour Notification G.S.R. No. 
225, dated the 10th May, 1997 publishing 
the amendment to the ESI (Central) Rules,  
1950 

[Placed in Library See No. LT 227297] 

THE MINISTERS OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE: (SHRIMATI RE-NUKA 
CHOWDHURY) Report and Accounts 
(1995—96) of the Acharya Harihar 
Regional Centre for cancer Research and 
Treatment Society, Cuttack and related 
Repers: Madam lay on the Table a copy 
each (in English and Hindi) of the 
following papers:— 

(i) Annual Report and Accounts of the 
Acharya Harihar Regional Centre for 
Cancer Research and Treatment Soci-
ety, Cuttak, for the year 1995-96 to-
gether with the Audit Report on the 
Accounts. 

(ii) Review by Government on the working 
of the above centre. 


